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PER HON1 BLE MR .,S.C. VAI§!:! : 

The Application was passed over once and 

called again at 12. o·o noon. None appeared for the 

applicant. Shri V.S.Gurjar, appeared on behalf of 

the respondents~ 

2. The applicant has requested in writing 

vide his letter dated 2,.9.1996, that he would like to 

withdraw his application in view of the respondents 

order dated 30,.7.1996. The learned counsel for the 

respondents has no objection. 

3. The Application is dismissed as r,vithdrawn. 
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